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competative bidding.
Contract to Mazagon Ltd.
1 1500. SHRI IREN J. SHAN:
SHRI PRAMOD MAHAJAN:

Will the Minister of FINANCE be pleased
to state:

(a) whether the Finance Ministry is aware
of a proposal of the ONGC to award a contract
of approximately Rs. 261 crores to Mazagon
Dock Limited without inviting bids;

(b) whether a decision in principle was taken
at a meeting convened by Secretary, Petroleum
on 21st November, 1990 with DEA officials that
Indian yards should compete in ICB tenders,
but for sometime they may be considered on
nomination basis;

(a) What role does the Finance Ministry
have in preventing impropriateis in placement
contracts on nomination basis, and

(d) Has there been any review in the last
five years be DEA in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (DR. DE-
BIPROSAD PAL): (a) and (b) Yes, Sir

(c) and (d) The Ministry of Finance has
consultative role in this matter. Reviews, if
considered necessary, are to be conducted by
the concerned administrative Ministry.
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Occupation of Quarters by Employees
of Ashok Hotel

1502. SHRI GAYA SINGH: Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to refer to answer to
Unstarred Question 3050 given in the Rajya
Sabha on 17th March, 1994 and state what
action has been (aken'against the employees
who have forcibly occupied the staff quarters
in "C" Block of Ashok Hotel and what is the
present position of the case?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): Fifty eight employees of Ashok Hotel
had forcibly occupied 58 staff quarters in "C"
Block during the period from 1990—1993,
However, as on 1.12.1995, a total number of
32 staff quarters have been vacated out of 58
unauthorisedly occupied. In respect of the
remaining cases, it has been decided to charge
penal rent @ Rs.300/- per montti for the period
of unauthorised occupation and a!so process
the disciplinary action.-



